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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :3 HYDERABAD HENCH
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R (&Y st
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0,A.No, \b?,'\o . of 1997 B0t el

Between:

S.Koteswara Rao '« Applicant

And

ez PUSTAY

The Senior Superintendent of Post ‘Respondents

Offices,Nellore and others.

CHRONOLOGICAL STATEMENT OF EVENTS

51, No. Date/Year - E V’E NT
1. 1982 - ?ear of registratién of applkcant
2. 1996 "1;%%§agment of the Hon'ble Supgeme Court
3 1997 - ‘

‘iNofification of the respondents

¥ - -

Hyderabad,

Dt $ -8"'1 997 .
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S.Koteswara Rao .s Applicant
Ang
| The Senior Superinéndent of Pgst
Cffices, Nellore and others, + . Respondents
INDEX

S1.No. Details of the documents _ Annexure Page No,
1. OriginalApplication L ’ 1to5
2, Copy of eﬁ:ployment card A I 6 5%

| Dt: =8«1997,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABADBENCH
AT HYDERABAD

0.4,No, Y20 of 1997

Between:

S-S Tovieh Cavd

Hyderabad, (COUNSEL FOR THR APPLICANT)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :HYDERABAD BENCH
AT HYIERABAD
(Application gnder Section 19(1) of Adun.Tribunals Act,1985)

0.4,Na. |2\ O of 1997

Between:

S.Koteswara Rao S/o S.Audiah,
aged about 31 years, R/o.Kantamma,
Teachers Colony, Nellore,Nellore Dist.

The address for service of all notices,process
etc., on the abovenamed applicant is that of his
Counsel: Mr,V.S.R.Murthy,Advocate, Opp. to Bank
of Baroda, Barkathpura, Hyderabad.

.. Applicant
And

1. The Senior Superintendent of Post Offices,
Nellore District, Nellore,

2. The Sub-Divisional Inspector(Postal),
East Sub-Division, Nellore, Nellore Dist.

3. The District Employment Officer,
Nellore District, Nellore, - .+ Respondents
/

DETAILS OF APPLICATIONS

1. Particulars of the order against which application is
made: |
This 0.4, is filed seeking a direction to the

respondents to consider the case of the applicant for the

post of Extra Departmental Mail Carrier at Gundlapalem,

Post office, Nellore District and for cbnsequential reliest

2, Jurisdictions:

The applicant declares that the subject
matter of the O.A, against which he want redressalis within
the jurisdiction of the H n'ble Tribumel under Sec.1f(1)
of the Admn,Tribunals Act, 1985,

...2.0
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3. Limitation:

Gundlapalem Post office, Nellore district. The requisite

~the applicant filed applicationsto consider his case for the

.Post office, Nellore district but the 1st respondent 1is

(s

!
i

The applicant declares that the applicationis
filed within the limitation prescribed in. Section 21 of
the Administrative Tribunals Act, 1983,

4, FACISOF THE CASE:

& The applicant submits that the 1st respondent herein
has sent a Notification No,PF/EDMC Dated 22-8-1997
requesting the 3rd respondent to spoomeor the candidates

for the post of Extra Departmental Mail Carrier at

qualific:tions for the post is VIII class and one should
be within the age of between 18 to 65 years.Smikxumaxxhoncs
In addition tothat he must be local resident of the area

and one must have substantkal property towzrds the

security. It is sutmitted that the appliccant has passed the -

10th class and he fulfilled the qualifications prescribed
for the post of Extra Departmental Mail Carrier and he has
also registered his name in the Employment Exchange vi.,
with the 3rd respondent herein and his Registration
No.01/1982/01068, Having come to know that there is a

notification sent by the 1st respondent to the 3rd responden
O™ 3:3-'8"3 *

|
post of Extra Departmental Mail Carrier at Gundlapalem

insisting that his name dhould be sponsored from the Dist,
Employment Exchange. As the 1st respondent has not
considered his request he also approached the 3rd respondent
to sponsor his name for the post of Extra departmental mail
carrier ef Gundlapalem post office, Nellore district., The
3rd respondent is £ollowing the seniority and he has not
considered the request of the applicant. Under those
circumstances he is constrained to approach this Hon'ble
Tribunal. |

esedee

1.
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LS}, The action of the respondents in not considering

the case of. the applicant for the post of Extra departmental
Mail carrier is illegal and arbitrary and‘it is also contrary )
to theprovisions of the Act. In addition to that the action
of the respondents in not advertising the vacancy in a daily
news papers is also contrary to the principles laid down
by the Hon'ble SupremeCourt- of India reported in 1996 Scale
(676). The Hon'ble Supreme Court of India was pleased to
hold that the choice of selection restricting only to the
candidates whose names were sponsored from the employment
exchange is illegal and arbitrary and further held that
many deserving candidates aregeprived of their right to
be considered for the appointment to a post under the stage
and further held that in addition to making a requisitioen
to the employment exchange they must also advertise in the
news papers having wider mmkXx circulation and display on
their notice board. ‘It is submitted that the authorities have
'not followed theprocedure prescribed by the Hon'ble Supreme
Court, Under those circumstancés in not considering the
case of the applicant is illegal and arbitrary and it is
also contrary to thejudgment of the Hon'blg Supreme Court of
Ipdia, It is submitted that the applicant hails from a poor
family and if his. case is not congidered he will be put to
irreparablerloss and hardship, The action of the
respondents in not considering the case of the applicant is
illegal and arbitrary and it is violation of the Apticles
14 and 16 of the Constitution of India.

o L) The applicant submits that the 3rd respondent has
already sent list of the candidates to the 1st respondent and
he may conduct interviews at any time. As such the applicant
is constrained to approach this Hon'ble Tribunal, Hence

there is an urgency. If his case is not consideredhe will be

!.0#..
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¢ 9. MAIN RELIEFS

(4

put to irreparableless and hardship, as he has fulfilied
the requisite qualifications to the post of Extta d&partmentéﬁ
Mail Carrier. The applicant submits that in similar
circumstances the Hon'ble Tribunal was pleased to, direct
the respondents to consider the case of the applicants
“therein along with the candidates sponsored from the
Employﬁent Exchange. His case is also similar to that sm=
cases, The applicant prays to extend the same relief in his

case also.
f. Details of Remedies exhausted:

In view of the circumstances statdd dforesaid, the
applicant has no other effective and alternative remedy

except to approach this Hon'ble Tribunal.
“#. Matters not pending with any other Court:

The applicant herein further declares that he has
not previously filed any applidation, writ petition or suit
;icept as statedabove regarding the matterin respect of
which this application has heen made, before any court of
oaw or any other authority or any other bench of theTribun«l
nor any application, writ petition or suit is pending before

any of them,

Forall the'aofresaid reasons, the applicant
herein prays that the Hon'ble Tribunal may be pleased to
issue an appropriate order or direction directing the
respondents to consider the case of the applicant for
interview and appbintmenf for the post of Exgra departmental
Mail Carrier at Gundlapalem post office, Nellore district
al¢ng with the candidates sponsored from the Employment
Exiphange and pass such other agd furtherorder'or orders in
the interest ofjustice,

o‘o'os‘.o
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9 @, INTERIM RELIEEF:
the applicant

- Pendingdisposal of the above 0.4.,
he Hon'ble Tribunal may be -pleased to

herein prays that t
the case of the applicant

‘direct the respondents to consider
for interview and appointment for the post of Extra

Nellore district along with the candidates sponsored from

|
/
!
|
Departmental Mail Carrier at Gundlapalem post office, ;
f
‘ f
the Employment Exchange and pass such other and furtherorder !
| |
!
!

or orders in the interest of Jjustice.

L ® Particulars of thePostal Order in respect of

Application fee:
a, No. of the Indian Postal order : B)2-6%7 ca$
b, Name of the Issuing Post office : +¥3%4thavJV? g
¢. Date of Postal order and amount : ol —

| 2 Cpe +F{D |

d. Post office at which is payable
, < 415§g9f

!
[
!
:’
9) 4D, Details of Index: ]
An Index in duplicate containing the details of |
. I
documents to be guoted upon is enclosed to this application.
!

VERIFICATION

I, S.Koteswara Rao S/o S,Audiah, aged about

34 years, R/o,Kantampma, Teachers colony,Nellore, Nellore

3
district, having temporargly come down to Hyderabad, do he
I
verify thatthe contents of this 0.A, contained in paras
1 to 10 above are true and correct to the best ofmy
personal knowledge and belief and that I have not
suppressed any facts.
Hyderabad, Signatureof the Applicant
Dt : ""8-1 9970 . *
%O -XQ&/’//t:/dfg;Z'
- heRegistrar . Caﬁisel for the lica
o Central Admn:Tribunal, : ppiicant
Hyderabad Pench,Hyderabad.
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- IN THE CENTiAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

! " AT HYDERABAD

OJA.Nd. 121Q/95 | , #) Date of Order:1539.97
Between: |
i

S ; : P
- Koteswara R?o : ‘ .. Applicant.
AND | ' |
: i
1. The SehioriSuperintendent of
post Offices, Nellore Dist.,

N2llore. !

2.The Sub—Distional Inspector(Postal),

East b DlVlSlCnr 7
. " Nellore Dist. ‘
3. The District Bnployment Officer, o
. .. Respondents.

Kellore Dﬁstrict, Nellore.

1
\

Counsel for the Applicant
1
!

Counsel for the Respoﬁdents .. Mr.N,R.DEVRAJ
| Ny vy S

.. .Mr.v.S.R.Murthy

t

COR
CORAM:

: | '
HON'BLE SHRIL R.RANGARAJAN : MEMBER (ADMN. )

HON'BLE SHRI

n.S. JAT PARAMESHWAR : MEMBER (JUDL.)

-\
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7

J(Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Mr.V.S.R.Murthy, learned counsel for the applicant
and Mr.N.R.Devraj, Learned standing counsel for the

respondents.

2. ADMIT, The applicant is an Qspirent for the post of
ED Mail Carrier, Gundlapalem Post Office,NékloRé?%ta%%éb511 the
application that a notification No. PE/EDMC, dated
22,8.97 has been sent to R-3 for sponsoring candidates to fill
up the above said post. It is further stated that the
applicant though eligible, his name was not sponsored by R-3.
Hencee relying on the Supreme Court judgement reported in 1996
(6) Scale 676 Excise Superintendent, Malkapatnam, Krishna
District and others Vs. K.B.N.Visweswara Rao and others. The
learned counsel for the applicant submits that the applicant

should also be considered for the above said post even though

his name is not sponsored by the Employment Exchange. We have
disposed of number of cases. Hence the following direction is

given :-

The case of the applicant should also be considered for
the post of Mail Carrier, Gundlapalem Post Office, Nellore
District along with Employment Exchange sponsored candidates
even if his name is not sponsored by R-3, provided he is
otherwise eligible for consideration to that post and his
application is received at least one week in advance of

. . . . does not .
selection either written, viva-voce or both. If the applicant/-

W
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qualifyL—the examination then this application stands
dismissed. In that event the respondents should inform the
Tribunal through their counsel for confirming the dismissal
of this OA. I1f the applicant is selected and comes within

the number to be appointed then his result should not be

published until further orders.

Dated : 15th September, _z=
{(Dictated in Open Clcur:

sd
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2: HYDERARAD BENCH
AT HYDERABAD

QeAe Nos 1210 of 1997

Betwegn, 2

5. Xoteswara Rao sos Applicant
2nd

The Sr. Supdt. of Post Offices,

Nellore Divicsion, Nellore & .
others “os Respondents

REPLY STATEMENT FILED ON BEHALF OF THE RESPONDENTS

I, H. Seshagiri Rao, s/o Narasimha Murthy, aged
about 56 years, occupation : Government service; do hereby
affirm and state as follows :

LY

I am the Assistant Poétmaster“General (8 & V) in the
office of the Chief Postmaster- General, A.P; Circle,
Hyderabad. ' As such I am fuliy acquainted with all the facts
of the case. I am filing this Counter Affidavit on behalf
of all the Respondents as I have been authorised to do SoO.
The material averments in the 0O.A. are denied save those
that are specifically admitted hereunder.  The applicant
is put to strict proof of all such averments except those

that are specifically admitted hereunder :

The Respondents submit the Brief History of the case

as follows 32w

The post of E.D.M.C., Gundlapalem B.0O. a/w S.H.Pet

S+0« has fallen vacant due to the promotion of the regular

Cu‘r)‘-q S Yﬁ§%43/?
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A

¢,

incumbent to Postman cadre. In order to £ill up this vacancy

on regular basis District Imployment Exchange, Nellore was

requested by the Respondent No. 2 in the 0.A. who is the

appocinting authority for the said post vide his letter No.
PF/EDMC/Gundlapalem, dated 22.8.97, requesting to sponsor
candidates, The District Eméléyment Officer has sponsored

20 candidates on 22.9.97 through his Letter No.1997/290/00

dated 4.9.97. Tﬁe Respondent-2 addressed all the 20 candidates
who were sponsored by the Employﬁent Exchange to submit the
applications to the said post along with préof of copies of
documents. Meanwhile an Interim Order dated 15.9.97 was

received on 23.9.97 from the Hon'ble C.A.T., Hyderabad Bench
directing the Respondent to accept the application of Sri

S. Koteswara Rao who is the applicant of the D.A. per the post.

- The Hon'ble Tribunal has also ordered to take into conside-

ration the case of the applicant along with candidates sponsored

by the Employment Exchange.

The Respondents submit their reply to the contents

of the 0.A. as follows :=-

a) For selection and appointment of the post of EDMC,
Gundlapalem BO a/w S$.H.Pet $.0. the competent authority is
Regpondent~-2, but not the Respondent~1l. Therefore sending of
notification No. PF/EDMC/ Gundlapalem BO, dt. 22.8.97 to ITTrd
Respondent by the Ist respondent does not arise. It is a fact
that the IInd respondent who is the apponting authority for
the said post sent a written requisition to the District

Employment Exchange, Mellore, requesting to SponSOr candidates

@ W O o
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vide letter No. PF/EDMC/Guddlapalem BO dt. 22.8.97. Though
the qualification prescribéd for the post is VIII Class,
prefterence has to be given to the candidates with Matriculation
(or)'its equivalent qualification. No weightage should be’
given for any other qualification Righer than that as per
the Departmental rules. The candidates must also possess
sufficient working knowledge of Regional Language and simple
arithmatic so as to be able to discharge their dutiés properly.
The age limit is between 18 and 65 years. There is no such
coﬁdition that the applicant must be a local resident and should
have'same'prope:ty as alleged by the Applicant. The only
condition is £haﬁ the selected candidate should take up
his residence at his place of duty after selection. The
version of the applicant that he filed an applicant to the
Ist respondent and the Ist respondent has insisted that the
name of the applicant shoud be sponsored by the Employment
Exchange is not correct. The applicant has rdther appréached
,-the'Ist respondent or the IInd respondent nor made any

application to them.

b) According‘to Sub Rule=~14 of V-6 under Section-IIZX
(ﬁethod of Recruitmept? contained 'in Swamy's compilation of
service rules for Extra Departmental Staff in Postal Department
(D.G., P & T Letter No. 45-22/71-SPB.I/Pen dt. 4.9.92) the
Respondent-2 had first notified the vacancy for the post of
EDMC, Gundlapalem to the Employment Exbhange, Nellore. Only
in case the Employment Exchange do not sponsor the reguisite

number of candidates for selection then only the Respondent-2

has to resort for Local NotificationE%g@py—e%«the—;&iing—é&
Vb — Yoo

ATTESTOR
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AP, Circle, Hyderabad-500 004,

BBA Mifzaiizy gary w eyisy
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.
appended). There ie no provision so far in the Department to
go for advertising the vacancy in the Newspapers and therefore

the Respondent-2 has not given publicity through Newspapers.

c) It is a fact that the IIIrd Respondent has sponsored

20 candidates to the post. The last candidate in the list is

having his Registration with Zmployment Exchange as 3.11.1994

Exchange in 1982. Perhaps this applicant has not come within
the purview of the candidates that can be sponsored by the
Employment 2Zxchange. It may be a fact that the applicant belongs

There may be many poor familities who could

|

|

ll

|

|

|
whereas .the applicant registered his name with Employment f
|

|

|
to a poor family. l
not approach the Hon'ble TribuQal to get direction for inclusion )
|

of their names for Interview. Further the Departmental rules for

selection of the post are silent on the poverty of any candidate.

No weightage is prescribed over other candidates relating to

po¥erty. l

d) All the eligible willing candidates including this l
applicant will be considered for selection. As per the directionl
of this Hon'ble Tribunal the applicant is already permitted to

make his application to the post even though his name was not

|
sponsored by the Employment Exchange. The applicant has been l

selected to the post cf E.D.M.C.

For the reasons stated above,, it is'prayed that this

Hon'ble Tribunal may be pleased to pass such further and other

order or orders as this Hon'ble Tribunal may deem fit and proper

in the circumstances of the case. Q (lﬁ3trtf/,/’,,,%j

HSS'I.‘: V et l
' ' ' Qo Thict Postimaster General
Solemnly and sincerely affirmed A.P. Circle, Hyderabad-50000t.

this | day of JAwo' 199¢~

and he signed his name in my

presence. 9’)& O! .

|
|
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Ausicinne Aceoanis (Hficer {Budget)
wEn quzevae FATE RF wrgieT

Eltice of fs i Bigl Fustmasiae Gorera|

Faweory b} LRY

BRM#af 7 @ w
AP Ci-CLE MvIEfo8a0-50000L




i ~
"IN THE CENTRAL ADMINISTRATIVE TRIBUNAB
HYDERABAD BENCH : AT HYDERAAD

-i
%

. S 0.As Mo. 1210 of 1997
. 4

|
Between :

z ;

8. Koteswara.Rao | .. Applicant
+ ’ . b
And ;
m————— F
The %. qupdt. of ;
Post Offices,

Nellore Division, {
Nellore & 4

others © «« Respondente
1

. Filed on

(1)

i

1

|

Filed by = N.R. Devara_],

‘ Sr. CaGa5e C.
— : i
i

I




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD. - )

0.A.No,1210/97.

Date of decision 26«2-1998,

Between::
S.Koteswara Rac. ._ .e Applicant.
and

1.The Senior Superintendent of Post
Offices, Nellore District, Nellore.

2.Thé Sub-Divisional Inspectof (Postal),
East Sub Division, Nellore, Nellore Dt.

3. The District Employment Officer,
Nellore District, Nellore. .
Respondeéents,
Counsel for the applicant: Sri V.s.R.Murthy

Couynsel for the respondents: Sri N.R.Devaraj for Respondents
23R xR 1 and 2.

Sri P.Naveen Rao for Re3.

Coram:
Hon'ble Sri R.Rangarajan,Member (A)
Hon'ble c£ri B.S.Jai Parameshwar,Member (J)

JUDGMENT .
(per Hon'ble Sri R.Rangarajan, Member(A)

None for the applicant
Heard Sri N.R.Devaraj for the respondent Nos., %:1 & 2

and Sri Ngveen Rao for Respondent No.3,

In this 0.A., an interim order was passed on
15-9-1997 a?ﬂpo consider the appliéant also along with
the Employment Exchange sponsofed candidates for the
post of Extra Departmental ﬁail Carrier, Gundlapalem
Post Office, Nellore District. Today a reply has been

filed in this 0.A. The learned counsél for the

/\\




a8
[y
(13

respondents submits that the applicant has been
selected and he is first candidate in the panel

for posting as EDMC. Hence, the Tribunal has no'

'objeétion if the applicant is posted in accordance

with the selection proceedings.

The 0.A., 1s disposed of as above. No costs.

B.S.JAZ-PARAMBSHWAR, R.RANGARAJAN,

Member (J) Member (A) .

VU M &2 .
Date: 26-2-1998,

Dictated in open Court. (]/\/
rd

S5S8S5.
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Copy to:

1.

2,

3.

4o
.
b,

.7.

8.

The Superlntendent of Post Offices,
Nellare Bistrict, Nellora.

The Sub Divisional Onspector {pOtstal)
£ast ‘Sub Division, Nellora, Nellore District.

The District Employment Ufflcer Nellorg Districtm
Nallore. ’

dne a py io'mr.U.S.R.Nurthy,Advocate,CAT,Hyde apad,
One copy to Mr.N.R. DevraJ,Sr.CGSC CAT,Hyderabad .
One copy to Mr.P. Naveen Rao, Addl CGSC,CAT Hyderabai
One copy to D.R(A),CRT,Hydarabad.

One duplicste copy..

YLKR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD EENCH {
! ] :
AT HYDERABAD

|
|
M. A,No. JY of 199g |
(Application Under Rule &(B)€a) of C.A,T.(Procedure)Rules,S?)[
in ;

0.4.N0.1210 of 1997 ]

|

Between: - _ . _
S.Koteswara Rao S/o S,Audaiah, . Applicant/ -
aged abouk 31 yrs., /o, Kantamma, _ Aggllcant/ |
Teachers “olony,Nellore. . e

And [

1. The Senior Superintendent of Post ,
. Offices, Nellore Dist.,Nellore, e -

East Sub-DivisionaX,Nellore,Nellore Dist.

Reppondents/

2, The Sub-Divisional Inspector(Pestal), | |
.» Respondents {

3, The District Employment Officer,
Nellore District, Nellore. .

BRIEF FACTS LEADING TO THE FILING OF THIS Mﬁ.
Yl &) ot LA TP Llle X 19

It is submitted that the above 0,4, was filed

vraying the Hon'ble Tribunal to direct the respondents to
consider the case of the applicant fof interview and P
appointment ‘for the post of Extra Departmental MailCarrier[

at Gundlapalem Pgost Uffice,Nellore,Nellore distfict along f

|

It is submitted that the above 0.8, was admitted and -

with the candidates sponsored from the Employment exchange.

interim directions were granted by the Hon'ble Tribuml f

15-9-1997, The interim.order is as follows: |

"The case of the applicant should also be consideled

for the post of Mail Carrier, Gundlapalem Post Cffice, [

Neldore District along with the employment exchange sponsorLd

candidates even if his name is not spomsored by R-3,provideqd
he is otherwise eligible for consideration to that post an
‘his application is received 2t least one week in advance o#

If the applicfnt

} 3

selection either written, viva-voce or both,

does not qualify in the examination then this application J

soeles J
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e S“A(M“JL““J"? o ' NelloreDistrict

jgéi(?,bqj | | _ o Inithe Qentral Adgnmn, Tribunal

Ay ébmx?A‘lk::QQ_ |
A

Hydérabad Bench

halNo, © 0 of 1997

P

"0,4,No.1210 0of-1997

L e s

Misc.application for a Direction

o .l . . R . ceoL _— M v ‘
o : . | %wdrb— m$\m4gj

-Gﬂf m %W)

My, V.S, R, Murthy, Advoc- te,
Counsel for the Applicant, LQ%

g\ .
v
£ G
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.Stands dismissed.. In that event the respondents should inform

the Tribunal throph their counsel for confirming the dismissal '
“of this O, A If the appllcant is selected and comes within
the number to be appointed then his result should not be -
published until further orders",

2. . In pursuance of the ordzrs of theHon'tle Tribunal

Ty the @B 27

espondent herein wgs pleased to~1ssue a call letter dated

- 21-10-1997 asking the appllcant to appear for interview whlch
" was held on 27-10-1997. Accordingly the applicant has attended
the interview. It is submitted that the applicant has fared
weéll in the interview and he reliably learnt that he was
selected for the post. Ip view of the interim orders of the
: Hdﬁfble Tribunal the authorities aré not releasing the
éppointment orders. Under those circumstances the applicant is|
filing this M.A4,
3. PRAYER:

In view of the facta stated above, it is prayed that
ko HhHe,

“ ‘the Hon'ble ﬁziyunul may be pleased to direct the respondents 4
kﬁéﬁé?ﬁyﬁgigﬁgégghe appointment order in favour 5f the applicant for
which post viz., Extra Departmental ﬁail Carrier, Gundlapalem

Post Orffice, Nélore, Nellore districgkhe was selected and
pass such other and furtheriorders in the interest of justice.

| VERIFICATION _

I, S, Kobeswara Rao 3/0 & Auydaiah, aged 31 yrs.,
R/o, Kantamma Teachers. Colony, Nellore haV¢ng temporarily come
down to Hyderabad, do hereby verify and state what is stated

.in the above paras are true and correct and that I have not

suppressed any material facts,

o S Ko_olrezg\o AV
o == ij-a
Hyderabad, algﬁéuureof the AppIican

Dt: ;u~12~1997. -
o | | s j-( Ry
lhe Rggistrar, c sel¢’for‘the Applicant
Central Agmn,Tribund,

Hyderabzd Bench,Hyderabad.
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